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Between :-
Smt,P,Laxmi Mangatayaru

«s sAPPlicant
aAnd

1. Superin€éendent of Posts, Khammam,

2. Asst.Supé?intendent nf Posts,
Bhadrachalam, Khammam District.

3. K.Veeraiah!

.. .Re Spon'jents

Counsel for the Applicant 3 Shri s.A.Anand Kumar

Counsel for the Respondents g shri v,.Bhimanna, Addl.CGSC

CORAM
THE HOW'BLE SHRI R.,RANCARAJAN : MEMBER (A)
THE HON'BLE SHRI B,35.JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble sShri R.Rangarajan, Member (A) ).
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(order per Hon'ble shri R.Rangarajan, Member (A) ).

Heard Sri S.A.Anand Kumar, learned counsel for the
applicant and Sri Vv.Bhiamanna, learned standing counsel for the

. ks
Respondentsamd 2 . Nahw & ~ovpandent &0 3 Aeried, cllid, abse ke,

2. The applicant was appointed as EDBPM of China Bandi Revu,
Dummuqudem Mandal on temporary basis, SHe applied for that post
in responde to the notificztion dated. 13,10.1998 (Annexure R,2
page-=17 of reply affidayit). In that notificition the last date
for receipt of application form for temporary/provisional appoint-
ment is prescribed as 23,10.1998. HNow the applicant ccntends that

she has been appointed regulaly on the basis of that notification,

3. Three notifications were issued one after another for filling
up the said post of EDBPM giving preference to ST candidate and
in case of non availability of ST candidates, the vacancy will be
filled giving preference to 03C/SC/0C in that order., The first
two notifications failed to get the suitable candidates, Hence
the last notification dated 16,10,1998 which is enclosed as
(Annexure-III) opage-8 ﬁo the 0,A, was issued reserving the post

CUA-

as stated@ above, Respondent No.3 was selected, who is[i? candi=

date.

4, This C.A, 1s £iled to set aside the appointment of Respon-
dent No.3 and for a consequential direction to the respondents to

continue the applicant in service,

Se The main contention of the applicant is that she was *taken
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reqularly, But the notification dated 13,10,1998 issued to which

she was appointed clearly states that it is only a temporary and
purel;tstopgap arrangement., Further the last date fixed for receipt
of completed applications is hardly 10 days from the date of noti
fication. Normally in cases of reqular appointment aéleast one

month tim%is given for receipt of the application forms, In the
present case the applicant was given time only 10 gdays. Hence the
notification dated 13,10,1998 is only for a provisional appointment
and not for a regular appointment. Further, the applicant had applied
for appointment in response to the third notification dated 25.6,1998,
If she had been appointed reqularly, theretgg’no need to apply in
response to the notification and she should hgve challenged that no=
tification. But she did not do so and filed this O.A./Oonsidering
the above views, we are of the view that the applicant has not made
out a case for the relief prayed for in the 0.,A. Even to the last
notification, there were only two candidates from ST category. But
the respondents in order to fulfill their obligatién to appoint
enough number of ST candidates, ﬁa;rfe taken proper approval from the
competent authority for making selection among the available two

ST candidates. In view of what is stated above, we f£find no merit

in this 0.A, Hence the 0.A. is dismissed,

6, No order as to costs.
ISTIAT SHWAR) (R. RANGARAJAN) }
Member (A)

r (J)
g0~
Dateds 9th August, 2000,
Dictated in Open Court,
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